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PROF_. MADHU DANDVATE (R£i.ja-

pur): Very good new3, Sir. It will 
give us .. 

1R. DEPUTY-SFEAKER: He has 

co:rne and told me. 

SHRI I DHAJIT GUPTA: n.sir-

h3t): V1ery kind of him. 

PROF. MADHU DANDAVATE: 

HRI INDRAJIT GU TA: Special-
ly when you are .saying unk ·.nd th:ings. 

_HR! RAM ''"'ll\-GH YAIJAV (Al-

v·ar): I am on a point or o ~ . Sir. 

R. DEPUTY-SPEAKEB: No 2i0iint 

of order. I have not a]lowed h:at 
point of order. 

(vii) ALLEGED T EMPERIN OF THE 

n:LEPHONE OF HRl H. H. KHAN:\A, 

CA DIDATE FOR PRESIDENTAL ELECTION. 

AAOF. _MADHU DANDAVATE 
<Raj apur): It has b een ~ o o that 
e ·er ·inc Justice Khanna wa 1 omi-
nat d as the Op)Osi-tion candidate for 
· the Pre idential election on 12th July 
1982, bis telephone was being tampered 
with. It is further learnt that for .at 
least three hours every dayv Shri 
Khanna's telephone was out of 1ord r 
and the STD was sils0 bein r.t inter mp-· 
led. 

This amounts to dire t interference 
by the Government in the campaign 
for Presidential election, and an en-
crochment on fair and free elections. 

The Minister !or Communications 
should make a state:nent in this re-
g ard, and assure the House that the 
Government will not tamper with the 
fair and free Presidential elections. 

SHRI NAWAL KISHORE SHARMA 

(Dausa): What about o)J"T telephones? 
(I nterTution) 

THE MINISTER OF LOMMUNICA-
~  (SHRI C. Ni. STEPHEN): Sir; 

~  a particular telephone is tap 

p d or not I \viJl ne ·.th er confinn nor 
deny. NormaHy I would not; but in 
this particular case, I will rather make 
an exception, and take the Ho 1se into 
confid nee. 

When this news ~  in tbe 
Press, I immediately directed that the 
osition be ascertaim:!-d, i:-1s to h ther 
tapping was done. And there is a pro-
cetl ure. T h e p ,ocedu1 e Is tlrnt ii I tap 
a pal'tku ar telephone, I do it L U an 
order from a presci bed au tlrnri ly a 

writt n order with rea ons give;1. And 
then along the telephone is t ap p, d. In 
thfa ca_e, t h re is no \11.rrittie. ord .r; 
a.1d the ~  wt:s never ta p ped 
at all. 

I also wanted to know wlw h  r tbis 
lelc.1phone had gone nut o orC.tr, by 

.... h :king u with ms about comp-

laints- On 198. afte r h . wa s clec 'a red 
1he Presid ntial candida ~ w e had 

onlv two complaints-one on the 2nd 
and another on the 3rd. On 1 be cCJm-
plajnt of 2nd. ·t was found . ~ there 
va n o fault E.t all. On the com ~  

of 3r which reached us in ·the even .. 
ing, jt was found that at the distri .. 
bution point, the wire was . Hgh ]y dis-
1ocated. That was s t right ',he n xt 
day mor ing. Excepting that. th r-e is 
no complaint registeren with us. ab nut 
the faulty functioning ()if the 1el ph rme. 
I am assured by my top oi k rs th.at 
thi c: t ephone has h1=ien wo1·l( ~ per-
foctly all ri ht. without interruption. 
There is no Q.UesHcm of tampering 
with the tPlephone. There can 
b e only tapping of the telephon ~ 

under a spe"ial o ~  and noth-
ing of that sort has hap·pened here. 

I can also assure the House that we 
have got enough sense of balcAnce and 

sense of proporlon to know that mere-
ly because of the candid3cy cf Mr. 
Khanna, he has not assumed any spe--
cial significance to deserve our special 
attention for a1 Sl:>ecial ita1:>in ing-., 
( In,terruptions) That is ·what I 
wanted to say. 

PROF. MADHU DANDAWATE: Sir, 
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ake note of the fact that the 
r has aid that he-Mr. Kha-

n ha nclt acquired a special s·g-
n ce to deserve special tapping. 
Will h e tell us what special ~

ficance has to be acquired in order 
to et the tapping by the hon. 

Minister? 

SHRI C. M. STEPHEN: The signifi-
cance can be either posiltive or nega-
tiv ; and it can be absolutely indiffe-
rent and neutral. As far as this is 
concerned, there is n'°J significance, 
eith r  n gative or positive. (Intrrup-

+ion} 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): This is a very important 
m atter. What is ir.eant by special 
tapping? 

S HRI C. M. STEPHEN: Every tap-
ping is special. In that sense, I said 
it there is nothng more. 

(viii) NEED FOR INCREASED AND 

PROMPT FINANCIAL ASSISTANCE TO RAJAS-

THAN GovERN'ENT FOR FAMILY RELIEF 

MEASURES. 
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(ix) NEED FOR AMENDING CONSTI';rU-

TION TO GIVE RIGHT TO VOTE TO MEM-

BERS OF ASSEMBLIES OF UNION TERRI· 

TORIES IN PRESIDENTIAL ELECTION. 

SHRI EDUARDO r ALEIRO (Mor--
mugao): On July 12, 1982, the nation 
will elect the President of the R'epub-
lic. Members of Parliament and of the 
State Legislatures will exercise their 
precious right to vote in this election. 
However, the M.L.As. of the Union 
Territories of Goa, Daman and Diu, 
Pondicherry, Mizoram and Arunachal 
Pradesh though they are elected in 
precisely the same manner as the 
Members of the Legislatures of the 
States will not form part of the elec-
toral colleges and will not have a right 
to vote in this important election. The 

Members of the Legislative Assemb-
lies of those Union Territories are not 
entitled to vote in this election since 
Article 54 of the Constitution as it pre· 
sently stands only confers this right 
on Members of Parliament and of the , 


